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Betusan :-

1. E.Cbulesh

2, P.Sdinivasulu

3. Manoj Kumar Patra
4. Mahsgh Chand

5. K.Sr&nivasa Rao
6. Md.Khasim Patel
7. Kd.Jaleal

And

- 8. B.Chalapathi Rao
9, K.Maathan Rac

10, B.M,P.Rajendra Singh
11.M:Siva Kumar '
12.5.5rinivasulu
13.E.mallaah

+se Applicents

1.General Manager, SC Rlys,

rep. by Union of I
Sec'bad,

2. Chief Parsgsonnel O

ndia, Rall N layam,

fficer. SE Rlya,

Rail N;.ayem, Sec bad.

3. Workshop Parsonna

L Officer,

Carriege Repaid Shop, SC Riys,

Tirupathi.

4, Dy.Chief Mechanical éngxnaar.
Carriage Repaid Shop. sC Rlys,

Tirupathi.

5, S.Krishnadass

Coungel for the Applicant

Counsal Por the Regp

CORAM:.

THE HON'BLE SHRI R.R

THE HON'BLE SHRI 8.5

(Order per Hon

T

sesee Respondents

Shri S.Ramakrishna Rao

ondent s Shri C.V.Malla Reddy, SC for Rlys

ANGARAJAN  : MEMBER (A)

.JAI PARME SHUAR : MEMBER (3)

'ble Shri R.Rangarajan, Mamber (A) ).
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(Order per Hon'ble Shri R.Rangarajan, Member (A) )e

Heard Sri S.Ramakrishna R,o, coungalfor the applicants
gnd Sri C.V.Malla Reddy, learned standing counsel for the respon-

dents,.

24 There are ‘13 applicants in this 0.A. It is stated that

they are working as Temporary Khaiasis and they are sntitled for
posting as semi=skilled Temporary Khalasi Helpsr int he aele of

pay of Rs.800-1150, Respondent Né.s camp on request transfer as a
Khelasi . to tﬁe Carriage Repair Shop, SC élya. Tirupathi while he
was working in the Semi-Skilled grade of %.800-1150 in the Electri-
cal Oepartment of Guntakal Division in the Train-Lighting ;nd Power -
Maintenance Unit. Respondant Nj.5 was promoted to the poét of
Khalasi Helper in Rs,800-1150 by the order Nn.16/95/£13c/TPYS‘

dt.26-5-95 (Annexure~1 page=10 to thae 0A}.

3. The applicanty submita that the Respondant No.5 joined -
Carriage Repair Shop on 30-6-94 and at that tims they were all -
Temporary Khalesis and in accordance with the rules, t he respon-

dent NO.S who came on request transfer should be placed below all

Famna N .
regular and temporary Kpalasis of that Unit end hence Respondent NpeB

- _ \

is Junior to tham ss all thesapplicants ere working as temporary
!

Bl

Khalasis earlier Ep him in the Carriage Repaﬁ%}ﬁhup » Tirupathi,

Ag they are aeﬁiqrs to him, they ghould be considered to the post

T — | . CEE/;”/”’ﬁg '.....3;
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of Khalasi Helper in the place of Sri Krishna Dasg (Respondent
No.5) when he uas promoted by Office Order dt,.26-5-95.promot ing L1
Respondent Noii)qs khalasi Helper by order dt.26-5-85 ignor?ng

the claims of seniors i.e. ths appliants herein asg/ srbitrary and

L

unlewful andagainst the existing rules for promotion.

4. This OA is filed praying for @ direction to t he respon=-
dents to declare that the applic ants deemed to have bsen promoted
to thé post of Khalasi Halper Semi Skilled against existing
vacancies Q.B.P. fhe date ths Respondent No,5 was promoted and
Pixmthémseaiority above Respondant N,.5 with all consequential
benefits including that of seniority, promotion and arrsars of

pay since Respondent No.5 is' junior te all/pf'the applicants.

Se A reply has been filed in this 0OA, It is stated that
all the applicants hereinae all temporary status Khalasis
and they were continued to bs temporary status Khalasis on the
date when Respondent No.5 joined the Carriesge Rapaid Shop on his
<)
request i.e. on 30«6=-94, On that date ha[gas placed Jjunior te
all regular and temporary khalasis of the carriage rapaigpshop.
On that aate the applicants were all temporary status khalasis
and hence they cannot be shown above that of Raspondaﬁt No.S ﬁn
30-6-%4 when Respondant ﬁo.s joined the carriage repair shop as
he waes senior to all the applicants herein. The applicants were
absorbed as ragulgr Khalasis only on 26-11-95. Respondant No.5

was promoted on 26=5-95 aa Khalasi Helper,é%en at that time the

applicants vere only temporary status khalasi. Hence the

epplicants cannct c laim genjority over Respomient Npg.S5 amd hence

le\/’ . £>L,»"” : "'f4' |
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the O0.A. lacks merit and has to be digmissed as devoid of

merits.

6. The applicants have not produced any documanhg to proova !
that they were temporary khalasis ard not temporary status khalgsis
as on 30-6-94 when rsspondent No.5 joined on request transfer in

Carriage Repair Shop, Tirupati. Hence on that dey the respon-

3

dent No.5 will rank senior to all the tamporary status khalasis
but will be junior to temporary khalsis. In view of the abova,
the applicants herein cannot ciagim for promotion to the post of

Khslaai Helper on par with respondent No.5 and be snown above

Respondent N .S. 7“""/6'1"’{3 _f\\/‘u’zu) Lo %%W& 4 f?rwnwm r
Taenm o0 ponn 2008 LAEN Vel i |

Te In view of the avave, t he following direction is givan :=

If the applicaﬁts are only temporary status
Khalasis as on 30-6=94 then the OA stands dismissed.
1f the epplicants are temporary khalasis int he.
Carriage Repair Shop at Tirupathi as on 30-6-94
than thay should be given seniority above Respon-
dent No.5 and further promotion @én that basis.

Be Uith'the above direction, the 0.A. is disposgssed of. No
casts,
@%) (R.RANGARAJAN)

‘/,/,,f”' Megbar (1)— Rember (A)
2 |

Qated: 27tu_525£l‘_19980

Dictatead in 0Open Court. . fhWA”T
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Copy to:
fﬁ The Ganeral manager; South Central Railuay;

Railnilayam, Becunderabad.

25 Chief Personnel gfficer, South Cantral Pa;lway,
Railnilayam, Secunderabad,

33 Workshop FParsonnel Officer, Carriagg Repair Shop,
SGLfti? Central Ra iluay, Secunderabaﬁﬁ%

_4? DY%Chief Machan ical Engineer, Carriage Rapair Shop,.

~ South Cemtral Railuay, Tirupathil

5. One copy to Mr,S.Remz rishna Reo ,Advocate,CAT,Hyderabad ;
5. One copy to MriC.V.malla Reddy,add1./cGSC,CAT,Hyderabad?
73 One copy to D.R(A),CAT,Hyderabad}

P

8% One dupligate copys

YLKR
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